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CENTRAL ADM!NISTRATIVE TR!BUNAL, PR I NO!PAL BENCH

Original Appl ication No. 829/99

New Delhi , this the 28th day of June, 1999

Hon'ble Mr. Just ice V. Rajagopala Reddy, Vice-Chairman (J)
Hon'bIe Mr. S.P. Biswas, Member (A)

Shri Pritam

F/o Shri Dharmender Kumar
C--6/3B Janat; Puri ,
New DeIh i .

and 59 o t hei"s app I i cants as per
memo of part i es.

{ B y .Advocate; Shr i. C ..D3 in g fi p r oxy
for Shri Parveen Suroop)

V G r s LJ s

1  . Union of India
through: The Secretary,
pi i p i s t ry of Ra i I way

Ra i i Bhawan,

New DeIh i .

2. Rai I way Board
11"! o u g h

i t s Cha i rm.an

Ra ! ! Bhawan.

New DeIh i .

(By .Advocate; None)

AppI i cants

.Respondents

ORDER (Oral) .

By Mr.S.P. Biswas. Member CA)

The issue is about -obtaining benef i t of

appointment under the "Loyal Quota" in the Rai lways.

The background of the fact is that an Al l India Rai lway

Strike cal l was given by .Assoc i a t i ons. of di fferent

categories of Non-Gaze t ted Rai lway off icials in May

1974. I t had the effect of bringing the worl:ing of the

Rai lways to a grinding halt. Fol lowing the strike, the

Ra i kway Board issued instructions that those em.ployees

who had rendered commendable services in the Ra i Ivt'ays

for ose das to help runn i rig the ra i I ways were to be

rewarde-d by appointment of their Sons/Daughtei-s/Wards



the administrat ion "^as sat isfied about the

genuineness of rea M y loya! services rende'red by

claimants. , More than. 25 years have passed. the

appl icants are now before us see.k i ng appointment in

Rai lways on the "Loyal Quota" basis. Wg have had the

opportuni ty of deciding simi lar cases in the Principal

Bench very recent ly and those original appl icat ions had

to be dismissed on the grounds of l imi tat ion alone.

Learned counsel for the appl icant has not come out wi th

any ground, much convincing ones, which could provide

suff icient basis for overcoming the law of l imi tat ion.

^he Court/Tribuna I has to record in

wri t ing that the explanation offered for the delay is

reasonable and satisfactory. This is the pre-condi tion

for condonat ion of delays. If any authori ty is needed

for this proposit ion, i t is avai lable in the case of

P-Jl: Ram Chandran Vs . State of Kerala and .Anr jj

'!99r (8) SC: 189 decided by the Hon' b I e Supreme Court .

The present O.A is badly hi t by l imitat ion.

3. The O.A is dismissed at the admission

stage itsel f on the gr'ound as aforesaid.
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fS.P . <==S+SWiA S ) (V. R.A J.AGOP.AL.A REDDY )
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